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No.559

. li ti.t of Ofhcial Legislative Business, in the order of Proidty, to be

ransacted diuing the Twelfth Session of:the Fifteenth Kerala .Legislative

Assembly, funiished by the taw Departsnent, is reproduced below for
information of the Members.

T. BILLS TO RPLACE OXDINANCBS

The Kerala Taxation l-aws (Amendment) B111,2024

TI. BILLS INIT,ODUCED IN TIIB LBGISILATIVB ASSEMBLY WITII
THER STAGES

i The Kerata PubUc Records Bill, 2023 (Bill No.174): The BiIl was introduced

in the Elerienth session of the Fifteenth. Kerala Legislative Assembly and sent

to the Cpnsidetation of a Select Comaittee

Itr. BILLS PqTHIIIIEI' BUT NOT INTRODUCED IN THE
LBGISI.AXIVB ASSBMBLY

Thq Kerala VotErinary and Animal Sciences University (Amendment) Bill,
I

2 The Keirila Bovine Breeding Bill, 2023 (Bill No.180)

3
The Kerala Public Service Commissiou (Additional Functions.a.s respects

certain Corporuions and Companies) Amendment Bill, 2024 (Ilill No.190)

4 The Kerala Geheral Sales Tax (Amendment) Bill,202a (Bi[ No. i9l)

5 The Non-Resident Keralites' Welfare (Amendment) Bi11,2024 (Bill No. 213)

6
The Payment of Salaries and Allowances (Amendment) Bill, 2022
(Bill No.107)

2023 (Bill No.179)
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TV. BILLS TO BE PT'BLISHE.D

I The Kerala Taxation I-aws (Amendinent) Bill,2024
2 The Kerata Repeal ing and Saving Bill, 2024
3 The Kerala

Fe€ilitation
Micro Small and
(Amendment) Bill,2024

OttrerEterprlsei

IndusrrialA -Er
To*dship Area Developrnent (Amendme nt).Bt1l,.ZOZ4

5 The Kerala
Amendmen

shments ( Registration atrd Regulation)Clinical Establi
t B t 2024

DR. N- KRISHNA KUMAR
SECRETARY

Kerala Iadustrial Single Window Clearance Boards


